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CENTRAL AOMINISTRATI VE TRIBUNAL PRINCIPAL BENCH

O.AcNO, 445/ 93

New Delhi: this the 17th day of March,1995)

HON 'S8LE MR, 5, R ADIGE, VI CE CHATRMAN (a) .
HON 'SLE MRS, L AKSHMI symmIN ATHMN, M MBER(D)

Shri avtar Singh,

%o shri Sadhu singh,
Vill,Khajuri, '
Near Panchayat Ghar,

P.O.@kllpurl,
Del hi=0 94 oooooomplimto

(By Adw cate: ghri Shysm Babu )

rsus

1. ®Ommissioner of police
Dal hi Police, Police Hqrse,
New Delhi =02

2, The oy, Commissioner of Police,
(IInd pectal Branch ), palhi Police,
Police Headqua rters,
MS0 Buil ding,
New Delhi =2,

3. Uhion of India,

Ministry of Homge Affairs,
@vt, of India,

North Block,

New Dsl hi
(through its Secretary ) evsse RMspon dents ,
(By adwcate:s shri Vijay Pandita)

LLROER (0 RAL)

HON 'BL £ MRe S Re ADIGE, VICE CHATAMAN (),

In this 09 applicant has impugned the O rder
dated 4,2,93 initiating depa rtmental nrocesdings

against him ang sowht for a ¢ pection to open the
sealed cover and promote him by bringing his name

on Promotion List ff! from the date his Jwiors haye
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been p romo ted.

2, ws have heird applicant's counssl Shri Shyam
Babuw and respondents' counsel Shri Vijay Pandits,

3. Adnittedly respondents by ordar dated
29,9.94 (mnexure-a to Ma No,Nil1/99 filed by
applicant) dropped the disciplinary p rocseding
initiated against the applicant vide order dated
4,2,93 , and further issued an ordar dated 5.7.,95
(mnexure=-8 to Ma) bringing applicant’s name on
Promotion List *F' (Ex.) weeef, 26,8.92 and
promoting him as Inspector (Exe) weoefe 12,4,93,
fppplicant has also besn grented profoma promotion
in the rank of Inspector (Ex.) from 12,4,93 to
247,95 but it has besn stated that during this
period he wuld not be entitled for any pay and
allowance for the sald post and this period wuld
otherui sse count towards Pixation of pay and senio rity

etcd

4, Shri Shyam Babu inwvted our attention to
Hon'ble Supreme Gurt's ruling in R,C, Thakore Vs,
Supdt. Engineer, Gujarat & another’ 1996(11) scc
603 and 1995 scC ( L &S) 193 and has contended
that as thes disciplinary proceeding has besn
dropped with respect to applicant he is entitled

to pay and allowances for the period from 12,4,93 to
2,7,95,

S. This On 1s dispossd of with a direction that
in the event applicant makes a sal P-contained
representation to the respondents, in the light of the
submissions advanced by him, respondents shall

-~



20
L ] 3 [ ]
dispose of the same in accordance with rul es,
and judicial pronouncements

instructions/on the subject under intimation to
the applicant, If any grievance still survi vas, it
will be open to applicant to agitate the same
through appropriate original p roceeding in accordance
with laws if so advised,

6o The 0 stands disposed of acoordingly. Ne
costs,
Jé‘_ e 3P \,-—4/4.« 2 ~ 4
( MRS, LaKSHMI sumnra_mm ) ( SeR.ADIGE )
MEeMBER(D) VICE CHAIRAN (a),
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